Int he Central Administrative Trikunal

.
-_vr : Calcutta Bench

MA Ne: 324 ef 1908
(OA No.lo42 of 1997)

Fresent : Hen'le Nri Bd Purkayastha, Judicial Member

G. Bamkr ishna Rae

Vs.

Seuth-Eastern Railway
F@r the § Apy plicant: Mr. B.,R, Das, Advecate
e TR Mr. BJF, Manna, Advecate
Fer the Respondents: Mrff P. Chatterjee, Advecate

Heard On : 10-9-08 " Date_of Judaement 3 10=9-98

"ORDER

| Heard ld. Advecste Mr. Das en heholf ef the apylicant Mr. G.
Ramakrishna Rao whe fileeé this MA wearing Ne.324 of 98 che llenging the
purperted deductien of Rs.1000/~ per menth frem his salary made by the
respendents en the basis of the order passed by the Munsif Magistrate,
Srikakulam in a case bearing No.M.P No_;;é**325«-89 in M¥C,40-88 dated 19,€.88
where a sum of Ik.40C/~ was directed CE’,e{;—:}.fec@ver@ﬂfrtam menthly salsry ef
the applicant ané alse tﬁ&receven{ks.looc/- as arrears. Onthe basis
of the erder the reSpende{;t.s rec:”veredkks‘.AtOO/- as menthly maintenance
allewance and %,600/- per month tewards recevery ef arrears frem the
salary ef the apﬁiicantf‘ It is stated by the applica_n{t that t he res-
pondents, under whem the applicant is werking, have put unjustified pay-

- cuts purporting te be maintenance charges tewards respendent Ne,6 whe
is the diverceed wife of the applicaht. Mr. Das further submits that
respendent Ne.5 is net entitled to get any maintenance charge since she

is married new by way of re-marriageis but he ceuld net preduce any recond

in suppert of that, Hewever, I find that subject matter ‘ef the recevery. f
is withln the jurisdictien ef t he cempetent Court=and in view of the

matter, Trikunal has nothing te do it. Accerdingly, apyrlicatien is

dismissed awarding ne cest, : X\}ﬂb

( D, Furkayastha )
Member(J)



